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MR. DEPUTY-SPEAKER: The question
is: -

“That leave be granted to introduce a
Bill to provide for the establishment of
the crop Insurance Corporation for the
purpose of undertaking the business of
crop inSurance so as to protect the inte-
rest of farmers from loss due to un-
avoidable causes.”

The motion was adopied.

PROF. MADHU DANDAVATE: 1
introduce the Bill.

—

MONOPOLIES - AND RESTRICTIVE
TRADE PRACTICES (AMENDMENT)
BILL*

(Amendment of Section 2, etc.)

PROF. MADHU DANDAVATE (Raja-
pur): I beg to move for leave to introduce

a Bill further to amend the Monopolies

and Restrictive Trade Practices Act, 1969.

MR. DEPUTY-SPEAKER: Th: ques-
tion is:

“That Jeave be granted to introduce a

Bill further to amend the Monopolies

and Restrictive Trade Practices Act,
1969."

The motion was adopted.

PROF, MADHU DANDAVATE: 1
introduce the Bill.

—_—

REPRESENTATION OF THE PEOPLE
(AMENDMENT) BILL*

(Inurtion of new section 10 B etc.)

PROF. MADHU DANDAVATE (Raja-
pur): I beg to move for leave to introduce
a Bill further to amend the Representation
of the People Act, 1951.

MR. DEPUTY-SPEAKER:
tion is:

The ques-

“That leave be granted to introduce
a Bill further ot amend ths Representa-
tion of the People Act, 1951.”
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The motion was edopted.

PROF. MADHU DANDAVATE: I in-
ttoduce the Bill.

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of article 102, etc.)

SHRIMATI PRAMILA DANDAVATE
(Bombay North-Central): I beg to move
for leave to introduce a Bill further to
amend the Constitution of India.

MR. DEPUTY-SPEAKER: The question
is:

“That leave be granted to introduce a
Bill further to amend the Constitution
of India.”

The motion was adopted.

SHRIMATI PRAMILA DANDAVATE:
1 introduce the Bill.

SOCIAL JUSTICE AND RESERVATION
OF POSTS IN SERVCES AND SEATS
IN  EDUCATIONAL INSTITUTIONS
BILL*
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MR. DEPUTY-SPEAKER: The ques-
tion is:
“That leave be granted to introduce a
Bill to provide for social justice, special
educational and employment opportuni-
ties to the citizens belonging to back-

ward classes within the framework of
the Constitution.”

The motion was adopted.
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